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NHRC for CBI probe
into West Bengal
post-poll violence

PNS B KOLKATA

Asserting that the situation in
West Bengal is a “manilestation
of law of ruler instead of rule of
law’", an NHRC committee prob-
ing alleged incidents of post-poll
violence in the state, in a report
placed before the Calcutta High
Courl, has recommended a CBI
probe into "grievous offences
like murder and rape”.

The committee, which was
formed by the National Human
Rights Commission (NHRC)
chairman on a direction by a five-
judge bench of the high court,
also said that these cases should
be tried outside the state,

"The spatio-temporal expanse
of violent incidents in the state of
West Bengal reflects the appalling
apathy of the state government
towards plight of victims,

"The committee has recom-
mended that grievous offences
like murder, rape, etc should be
handed over to the CBI for

investigation and these cases
should be tried outside the state,”
the report, submitted before the
court on June 13, said,

A bunch of PILs filed before
the high court alleged that peo-
ple were subjected to assault,
made to flee homes, and proper-
ty were destroyed as a result of
post-poll violence in Bengal.

“This was retributive violence
by supporters of the ruling party
against supporters of the main
apposition party,” the NHRC
committee said in its scathing
remarks.
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NHRC recommends
CBI probe on Bengal
post-poll violence

Press Trust of India
letters@ hindustantimes.com

KOLKATA: Asserting that the sit-
uation in West Bengal is a “mani-
festation of law of ruler instead
of rule of law”, an NHRC com-
mittee probing alleged incidents
of post-poll violence in the state,
in a report placed before the Cal-
cutta High Court, has recom-
mended a Central Bureau of
Investigation (CBI) probe into
“grievous offences like murder
and rape”.

The committee, which was
formed by the National Human
Rights Commission (NHRC)
chairman on a direction by a
five- judge bench of the high
court, also said that these cases
should be tried outside the state.

“The spatio-temporal expanse
of violent incidents in the state of
West Bengal reflects the appall-
ing apathy of the state govern-
ment towards plight of victims.
The committee has recom-
mended that grievous offences
like murder, rape, etc should be
handed over to the CBI for inves-
tigation and these cases should
be tried outside the state,” the
report, submitted before the
court on June 13, said.

A bunch of PILs filed before
the high court alleged that peo-
ple were subjected to assault,
made to flee homes, and prop-
ertv were destroved as a result of

CHIEF MINISTER
MAMATA BANERJEE
THURSDAY FLAYED
THENHRC FOR
‘DISRESPECTING
THE COURT AND
LEAKING THE
REPORT TO MEDIA

post-poll violence in Bengal.

“This was retributive violence
by supporters of the ruling party
against supporters of the main
opposition party,” the NHRC
committee said in its scathing
remarks.

Meanwhile, West Bengal chief
minister Mamata Banerjee
Thursday flayed the NHRC for
“disrespecting the court” and
pursuing “political vendetta” of
the BJP by leaking its report on
alleged post-poll violence to the
media. Banerjee also expressed
surprise over the conclusion that
the National Human Rights
Commission arrived at in its
report without taking into
account views of the state gov-
ernment.

“What would you call it other
than political vendetta of the
BJP? Itis yet to digest defeat (in
the assembly polls) and that is
why the party is resorting to
such tricks,” she told a press con-
ference here.
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NHRC WANTS (B
PROBE, VIOLENCE

CASE TO BE TAKEN
OUT OF BENGAL

KOLKATA: Incidents of post-poll
violence in West Bengal should be
probed by the CBI and trials held
outside the state, the National
Human Rights Commission rec-
ommended to the Calcutta high
court, slamming the state govern-
mentand ruling party, and calling
the clashes a “death knell” for
democracy.
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PPALLING | Rights Commission

PATHY

For CBI Probe In Bengal
Post-Poll Violence

‘Political vendetta’: Mamata hits out at NHRC for ‘leaking’ report

ARITRA SINGHA
Kolkata

The final report ol National
Human Rights Commission
(NHRC) to Calcutta High
Court appeals for a CBI
probe over postpoll vio-
lence.

According to court sources,
the NHRC team quoted No-
bel Laureate Rabindranath
Tagore and said that a CBI
probe is necessary to curb
the bloodshed and atrocities
against women in the land of
Tagore,

“Where the mind is with-
out fear and the head is held
high...... the land of Tagore
is witnessing murders and
rapes and until a CBI probe
is ordered the post-poll vio-
lence cannot be curbed,”
read the report,

Talking to Free Press Jour-
nal, BJP lawyer Privanka
Tibrewal said that after the
recommendation of NHRC
in their report it is clear that
my allegation and claims on
post-poll violence is true.

“This state is spiteful of
gruesome  Killinps and
rapes. The NHRC report
states that there are 28 mur-
derssofar A CBlIprobeisex-
tremely necessary to curb

"What would you call it
other than political vendetta
of the BIP? It is yet to digest

defeat (in the assembly

polls) and that is why the

party is resorting to such

“PM Modi knows

y well that there is no

rule of law in UP How many

human rights commission
has he sent there?...So
many incidents, from

Hathras to Unnao, have

taken place.”

MAMATA WRATH

To compound the
problem, violence and
intimidation has continued
There is palpable fear
among victims against
police and goens of ruling
party. Many displaced
persons have not yet been
able to return to their
homes and resume their
narmal life and livelihood.
There have been several
sexual offences but victims
are scared to speak out.”

Mamata on Thursday lashed out at the National Human
Rights Commission after its committee, probing alleged
inodents of post-poll viclence in the state, accused the
state government of showing “appalling apathy” towards
the victims of the past-poll violence. Banerjee accused
the committee of leaking its probe report to media and
called the move a “political vendetta.”

the violence. The Chief Min-
ister Mamata Banerjee is in
denial mode but the dis-
placed workers should be re-
habilitated at the expense of
the state,” said Tibrewal,

Notably, even on Thursday
West Bengal Chief Minister
Mamata Banerjee claimed
that BJP is giving distorted
facts and is misleading the
peaple on Post-poll violence
and also that there were in-
cidents of little pre-poll vio-
lence when the Election
Commission was in charge
of the state,

Reacting to this, Tibrewal
said that the committee that
was formed by Calcutta
High Court that reviewed
post-poll viclence in West
Bengal included peoplefran
West Bengal legal authority
and West Bengal Human
Rights Commisgion.

“1s the Chief Minister try-
ing tosay that the state coun-
terpart of the Human Rights
and Legal Authority of West
Bengal is being run by the
BJP? The West Bengal police
were earlier instrucied to in-
vestigatethe matter but they
didn't and we all know at
whose behest the police did-
n't wark,” further men-
tioned the BJP lawyer

Didi to visit Delhi
to meet 'friends’

KOLKATA: West Bengal Chief
Minister Mamata Banerjee
will visit Delhi at the end of
July to meet her ‘friends',
Addressing the media,
Mamata said she didn't visit
Delhi for a long time and also
that since the Covid situation
is better now she will visit the
national capital.

“| have not been to Delhi for a
long time and since the covid
situation |s better now | will
visit my friends. If | am given
an appointment then | will
meet Prime Minister Narendra
Modi and President Ram Nath
Kovind as well," said the West
Bengal Chief Minister.
According to TMC soures, the
TMC Supremo is visiting Delhi
on July 25 and is expected to
stay for five days.

Notably, after the landslide
victory against the BIP in the
recently concluded Assembly
polls, many are expecting
Mamata Banerjee to play a
bigger role in the 2024
pariamentary election.
Speculation even started that
she might become the face of
the opposition against BJP
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NHRC report leak political
vendetta against Bengal: Didi

BJP Members
Have Got Into
Panel: TMC

Debashis.Konar
@timesgroup.com

Kolkata: Trinamool seniors
on Thursday reacted to the
NHRC panel'’s “findings”, say-
ing such reports were natural
when “BJP activists become
NHRC members”. Bengal CM
Mamata Banerjee said that
she knew “the people who sub-
mitted the report”.

“Only the court will give
their identity” Banerjee said,
adding that she had the high-
estrespect for the court. “Twill
abide by the court verdict.
This is a subjudice matter.
They have leaked it instead of
submitting the report in
court,” she said, calling the
“leak™ an act of “political ven-
detia to malign the people of
Bengal”.

“The state government
should have been allowed to

CM Mamata Banerjee said the
state should have been allowed
to respond to the report

TMC netas threaten
action against NHRC

Kolkata:Senior Trinamool
leaders who have beennamed
as “notorious
criminals/goons” inthe NHRC
panel’sreport have
threatenedlegal action
against the rights body saying
they had no complaints
againstthemin any police
station inBengal. ™

respond (to the NHRC report).
The court has asked the state
togiveitsopinionand it willbe
done in the form of an affida-
vit,” Banerjee said.



HAMARA MAHANAGAR, Mumbai, 16.7.2021

Page No. 1, Size:(13.84)cms X (31.31)cms.

fer wx ot
HHAT IRDPR

NHRC @ RUIE | 59 H§ S BT T4
FIEHIC U | 9, I B B

LU Y o o A

TG AR A A
ufeey Jme | a9
W I O wewa 3=
AT G-I
i % WA W | T Fel
1 # F I o e e
o et
ZEw % WH
T TR
F SR
ITTHIFAT
2 09 W
FEAT
W
=ed ek IHF H T
a1 2 | 8 % wme @ s
T TR A S H w0
ST e |

smEm 3 Fa ¢ fF 9 ge
fauelt =1 & Tmedei & faers
A W F g g
W e oA
0% GRUMTEEY T @l
& Saq 3R sshfoE o A
T F T SR ITAH
=9 J el =i
fa =1 e=w wHar w9ei
3 =1 o e o zaet e
T F % a9 T N
w2 o 81 3= 3med
T THF A 96| 3 I8
Tiifers Wi @ @ @ 9
e 4 & T gwd 87

il

IR e 3 fiig

1. S AE G g8 B
& Wil @i g CBIA
TS ITHI a1fed | 7S 3R
305 TR 3RTEl @
i B AR |

2. @A R AR
R a2 fe
& g6 B SR TS A
IJLBR 7 WS D I
Ferfiaa feard 21

| 3. R dame 3 SR

& & o5 3 e arf
SEfAdgER I
il 3 agen o & fera &t
T, 5721 g & R
o ud ol wfa &t
A d

4. I0UIWER & PV 3
3 siferer fE @t 3
geN3i A 4 P ¢ ®
3R B 3 e ge3il
AR AR |

q T T A & A
TAH B

HETHE HHAT S A EaR
w2 3@ wE B F
e 1 2 ol £ A9 8 59
H9E T % SN feeet SrE
3R @ F e 9 fEe
IEA R R e
3Ry e e e
& a3 o fiyei



‘Law of ruler,
not rule of law’;
NHRC report
on WB violence

National Human Rig-
Ahts Commission (NH-
_ RC) committee tasked
with probing allegations of
post-poll violence in West
Bengal has recommended a
CBI investigation into “gri-
evous offences like murder
and rape”, saying the situa-
tion in the state was a “ma-
nifestation of the law of rul-
er instead of rule of law™.

» Political vendetta to
malign people: Didi, P 7
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In its report tabled befo-
re the Calcutta HC, the pan-
el, formed by the NHRC cha-
irman on directions of the
court,alsosuggested that tr-
ial of casesrelated to the vi-
olence be held outside Beng-
al, reports Swati Mathur.

Thné painéi noted tnat clo-
se to 2,000 complaints had
been recieved from 23 distr-
icts, with around 35% relat-
ed to murder or homicide
and 4% torape.

» ‘State patronage’,P 7
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WB violence report: Criminals
enjoyed state patronage

» FromP1

rested or in those still in

custody is “abysmally low”
as less than 3% of the accused
are in jail. There were several in-
stance of physical intimidation
of women, who were on occa-
sion stripped and humiliated.

“Analysis of statements re-
corded of the victims/complai-
nants, supporting documents,
data and other related informa-
tion collected from the spot en-
gquiries, including camp sittings,
registered cases, etc., revealed
that a large number of crimi-
nals, who enjoy state patronage
and support, were responsible
for abetting, planning, organis-
ing and even committing offenc-
es in a systematic and wide-
spread manner,” the NHRC re-
portstates.

While the report drew WB
CM Mamata Banerjee’s ire,
NHRC countered theallegations
as “absolutely baseless and fac-

The percentage of those ar-

tually incorrect™.

The commission said the
committee submitted its report
to the HC on July 13. “On the fur-
ther directions of the Hon’ble
Court, the Committee provided
a copy of the said report to its
Advocate in Calcutta, who
shared with the Advocates of all
the concerned parties in the re-
lated multiple writ petitions.”

In its report, the committee
referred to “spatio-temporal ex-
panse of violent incidents in the
state of West Bengal reflects the
appalling apathy of the state
government towards plight of
the victims.”

It further noted that “The
committee has recommended
that grievous offences like mur-
der; rape, etc should be handed
over to the CBI for investigation
and these cases should be tried
outside the state.”

The committee also referred
to the post-poll violence as “re-
tributive violence by supporters

of therulingparty.”
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NHRC report on violence
sparks political slugfest

‘No rule of law in
state, let CBI probe
grievous offences’

Subrata Chattoraj

Kolkata: The National Human Rights
Commission (NHRC) panel examining
post-poll violence complaints has said “the
law of theruler” exists in Bengal “instead of
theruleof law”.

Thepanel, asked to examine the compla-

ints by a five-judge bench of the Calcutta
High Court, has recommended in its final
report that complaints of “grievous offen-
ces like rape and murder” be
handed over to the CBI for in-
vestigation. “These cases sho-
uld be tried outside the state.
The other cases should be in-
vestigated by a court-monito-
red special investigation te-
am. There should be fast-
track courts, a special public
prosecutor and a witness-pro-
tection scheme,” its report
stated.

Thepanel providedalistof
13 “delinquent police sta-
tions” in Cooch Behar, Birb-
hum, South 24 Parganas, North 24 Parganas
and Howrah where the number of arrests
was the lowest and recommended action
against “delinquent government serv-
ants”.

The Bengal government has already fi-
led a “recall application” in the Calcutta
High Court, seeking modification of the fi-
ve-judge bench’s order as the court gave ad-
ditional directions to the state government
based on the NHRC team’s “brief report”
even though the state did not have access to
the contents of thereport.

P Panel members made 311 spot visits, P 7
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complaintsas “lukewarm”.
“The findings in the inte-
rim report are required to
be supported by evidence
and reasons,” the state app-
lication stated.

The NHRC report comes
at a time when the Supreme
Court has issued notices to
the Election Commission,
the Centre and the Bengal
government following a PIL
urging president’s rule in
Bengal. The 50-page report
noted the state govern-
ment’s “appalling apathy” to
victims’ plight, adding: “The
spate of violence shows a
pernicious politico-bureau-
cratic-criminal nexus. This
was retributive violence by

50-PAGE REPORT

supportersof therulingpar-
ty against supporters of the
main opposition party. It re-
sulted in disruption of life
and livelihood of thousands
of people and their econo-
mic strangulation. The local
police have been grossly de-
relict if not complicit in this
vinlence ”’

Stlll In custoay abysmally
low”. The NHRC panel sent
582 complaints to the state
director-general of police,
following which 137 FIRs
wereregistered; it noted 188
instances from its 311 spot
visits in which no FIR was
registered.

National Commission
for Women member and
NHRC panel member Raju-
ben L Desai said she found
during her visit to three dis-
tricts that women victims
had “come under pressure
from the local police to with-
draw their complaints”.
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NHRC should not have
leaked report: Mamata

NHRC panel invokes Tagore, indicts Mamata government

Mamata to hold talks
with non-BJP leaders

Kolkata, July 15: The sit-
uation prevailing in West

Bengal is a manifestation
of “law of the ruber” and
not “rule of law”, the
NHRC panel probing
alleged post-poll violence
in the state has said in a
damning indictment of
the Mamata Banerjee gov-
ernment, and recommeni
ed CBI investigation in
cases of rape and murder

A livid Banerjee prompt
Iy hit back, accusing the
National Human Rights
Commission (NHRC) of
pursuing BJP's “political
vendetta” and claiming
the report was “leaked”,

The NHRC panel, consti-
mted following an order
by a Mve-judge bench of
the Calcutta High Court,
also sald the cases of
alleged rape and murder
I tried outside the state,

“The committee has rec
ommended that grievous
offences like murder, rape,
ete should be handed over
to the CBI for investiga-
tion and these cases
should be tried outside the
state,” the report, submit-
ted 1o the court in sealed
covers on June 13, said.

“The situation in the
State of West Bengal s a
manifestation of ‘Law of
Ruler® instead of ‘Rule of
Law.” the report of the
seven-member committee
said, as it highlighted
“appalling apathy” of the
government towards the
plight of victims.

After the report was sub-
mitted on Tuesday, the
court had directed that its
soft coples along with
annexurss be supplied to
the counsel for the peti-

tioners, the Election
Commission, and the
Additional Solicitor

Gemeral of Indin.
Banerjee, however, cried
foul and claimed the
report was leaked to the
media by the righis panel,
She also said the NHRC
tenm did not consult the

Kolkata, July 15 West
Bengal Chiel Minister
Mamata Banerjee is likely
to visit New Delhi later
this month where she will
hold talks with leaders of
non-BJP  parties, TMC
sources said on Thursday,
amid the renewed buzz
over formation of an anti
BJP front shead of the
224 Lok Sabha polls,

According to  some
reports, she will head 1o
the national eapital on
July 25.

Sources in West Bengal's
ruling TMC said the party
supremo’s Delhi visit cou
Id happen any day after
the Martyr's Day rally in
Kolkata on July 21.

The talk of an anti-BJP
front got revived after
leaders of various parties
and prominent individu-
als congregated at NCP
chiel Sharad Pawar’s New

Delhi  residence  last
maonth.
However, there was no

tangible movement for
warid in that direction at
the meeting hosted by
]’I‘E\N‘N’ and called by for

union  minister
Yash“am Sinha, who is

& A

rights violation during the
viullrnm that lasted sever-
al days,

“This was retributive
violence by supporters of
the ruling party against
supporters of the main
opposition party,” the
NHRC panel said in the
repart.

“It is indeed iromical
that, in the land of
Rabindra Nath Tagore,
‘Where the mind is with
out fear and the head is
held high: where the world
has not been broken up
into by narrow

now in the TMC. Sinha, a
former BJP stalwart, is a
8 i:lcm crinc of Prime
Mi dra Modi.

domestic  walls’; thou-
sands of its citizens have
been subjected to murder,
rape, displacement and
inti ion, etc. in the

The speculation about
an  anti-BJP  coalition
grew again after election
strategist Prashant
Kishor had a string of
meetings with Pawar and
the Gandhis. including
the one he had with
Congress president Sonia
Gandhi, former rey
chief Rahul Gandh .'md
general secretary
Priyanka Vadra together.

Though what exactly
transpired at the parleys
is not known yet, media

last couple of months,” it

noted.

The report also spoke of
government machinery
being used to further the
u|!]l.‘Lll.\!s of the party in

‘“Thls may well be death
knell for democracy in
this great nation. It is high
time that the rot |s
stemmed and this trend is
reversed in the interest of
having a vibrant demoera
¢y in this nation,” the
committee said in the

a
tion  against

4 the
Centre’'s  ruling NDA
might have been on the
agenda, PTI

state government or take
into account its views.
“The BJP is now using
impartial agencies to set-
tle political scores and

malign our state. The
NHRC  should  have
respected  the  court,

Instead of leaking the
findings to the media, it
should have first submit-
ted the same to the court.

“What would you call it
other  than palitical
vendetta of the BJP? It is
yet to digest defeat (in the
assembly polls) and that is

why the party is resorting
to such tricks,” she told a
press conference.

A clutch of PiLs filed
before  the court had
alleged  people were
assaulted, forced to fee
their homes and their
properties destroyed in
postelection violence.

A five-fudge bench head-
ed by Acting Chief Justice
Rajesh Bindal had direct-
e the NHRC chairman on
June 18 to constitute a
committee to examine all
cases of alleged human

strongly-worded  50-page
report,

It warned that if the
worrisome trend was not
checked the “disease”
may spread to other states
also.

Maintaining that the
acts of violence resulted
in disruption of life and
livelihood of thousands of
people and their “cconom
il.‘ strangulation”, the

rl said, “The local

ce has been grossly

drmlm if mot complicit,
in this violence.”

Holding that violence
and intimidation has con-
tinued, the report said
that there is palpable “fear
among victims against
police and goons of ruling
party” PTI
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NHRC panel indicts Mamata govt over post-pollviolence

STATESMAN NEWS SERVICE
KOLKATA, 153ULY

A commiittee of the National
Human Rights Commission set
up by Caleutta High Court
hasrecommendeda CBlinves-
tigation into cases of post-poll
violence in Bengal like mur-
derandrape and trial of such
cases outside the state in its
final report submitted to the
court,

Other cases of post-pollvio-
lence should to be dealt with

a court-monitored Spe-
cial Investigation Team, the
committee recommendedin
its 5(}-page report.

Inn a severe indictment of
the Mamata Banerjee gov-
ernment in the state, the
NHRC panel said thatthe sit-
uation in the state is a mani-
festation of “Law of Ruler”,
instead of “Rule of Law", and

¥ The NHRC committee recommended CBI investiga-

tion into cases of

post-poll violence in
der and rape and trial of such cases outs|

al like mur-
the state

» Inasevere indictment of the Mamata Banerjee gov-
ernment in the state, the NHRC panel said that the sit-

uation in the state is a manifestation

of “Law of Ruler”,

instead of “Rule of Law”, and highlighted “appalling apa-
tead of “Rule of Law’ and highiighted ‘appalling apa

thy” of the government towa

highlighted "appallingapathy”
of the government towards the
plight of victims.

A livid Miss Banerjee hit
back, accusing the NHRC of
pursuing the BJP's “political
vendetta” and claiming the
report was "leaked”.

Drawing attention to the
state of affairs it had come
across inlarge swathes of the
state, the NHRC panel stated,
“It Is indeed ironical that, in
the land of Rabindra Nath
Tagore, "Where the mind is
without fear and the head is

plight of vi

heldhigh; where theworld has
notbeen broken upinto frag-
ments by narrow domestic
walls’; thousands ofits ditizens
have beensubjected to mur-
der, rsl\ge. displacement and
intimidation, etc. in the last
couple of months.”

“This was retributive vio-
lence by supporters of the
ruling party against sup port-
ers of the main Opposition
party,” the panel said, and
charged thatthe bureaucrat-
ic edifice in the state was
complicitinvariousdegrees,

with little effort on the partof
State machineryto prevent, or
control or rectify the violence.
To expedite the trial of the
cases, the report recommended
appointment of special pub-
lic prosecutors as well as set-
ting up fast track counts.
"Most of the violent inci-
dents included murder, rape,
maolestation, assault, vandal-
ism, looting, dispossession,
arson, extortion, threat and
intimidation. Pertinently, they
were neither sporadic nor
random; instead, they tar-
geted specitic persons (those
associated with the main

opposition party),” the report
said.

“There have been several
sexual offences but victims are
scared to speak out. Loss of faith
instate administration among
victims is very evident,” the
report noted.

Alargenumber of houses,
shops and vehicles, etc, of
workers of the main opposi-
tion party were vandalised
and looted and water and
electricity connections severned,
resulting in disruption of life
and livelihood of these fam-
ilies. Manydisplacedpersons
have not yet been able to
return to their homes and
resume theirnomallife, it said.

Miss Banerjee, crying foul,
said the NHRC team did not
consult thestate government
ortake into accountitsviews,

“The BIP is now using
impartial agencies to settle
political scores and malign our
state. The NHRC should have
respected the court. Instead
ofleaking the findings to the
media, it should have first
submitted the same to the
court,” she told a Press con-
ference.
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NHRC calls for CBI probe into post-poll violence in West Bengal

PRESS TRUST OF INDIA

Kolkata, July 15

An NHRC committee tasked
with the probe in post-poll
violence in the State, in a re-
port placed before the Cal-
cutta High Court, has recom-
mended a CBI investigation
into “grievous offences like
murder and rape” and sug-
gested that these cases be
tried outside the State.

The committee, which was
formed by the National Hu-
man Rights Commission
chairman on a direction by a
five-judge bench of the high
court, also claimed the situ-
ation in West Bengal is a
“manifestation of law of
ruler instead of rule of law”.

The report, however, drew
the wrath of Chief Minister
Mamata Banerjee, who al-
leged the panel was pursu-
ing “political vendetta” by

leaking its findings to the
media.

She also expressed surprise
over the conclusion that the
NHRC committee arrived at
without taking into account
views of  the State
government.

The panel, which submit-
ted its findings before the
court on June 13, said in its re-

port, “Spatio-temporal ex-
panse of violent incidents in
the state of West Bengal re-

flects the appalling apathy of
the State government to-
wards plight of victims.
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‘Law of ruler,
not rule of law’;
NHRC report on
Bengal violence

National Human Rig-
Ahts Commission (NH-

RC) committee tasked
with probing allegations of
post-poll violence in West
Bengal has recommended a
CBI investigation into “gri-
evous offences like murder
and rape”, saying the situa-
tion in the state was a “ma-
nifestation of the law of ru-

Political vendetta to
malign people: Didi

I JP activists have become
NHRC members, TMC sa-
id. Mamata Banerjee called
the “leak” of the report an
act of “political vendetta to
malign Bengal’speople”.P15

ler, instead of rule of law”.
Initsreport tabled before
the Calcutta high court, the
panel formed by the NHRC
chairman on directions of
the court, also suggested tri-
al of cases related to the vio-
lence be held outside the sta-
te, reports Swati Mathur.

» 2k complaints, P 15
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Close to 2k complaints
received: NHRC panel

pContinued fromP 1

e NHRC committee
| noted that a very large
number of complaints
had been received, close to
2,000, from 23 districts.
Around 35% of the com-
plaints related to murder or
homicide and 4% torape. The
percentage of those arrested
or in those still in custody is
“abysmally low”. Less than
3% of the accused are in jail.
There were several instance
of physical intimidation of
women, who were on occa-
sion stripped and humiliated.
“Analysis of statements
recorded of the victims/
complainants, supporting
documents, data and other
related information collect-
ed from the spot enquiries,
including camp sittings, reg-
istered cases, etc., revealed
thatalarge number of crimi-
nals, who enjoy state patron-
age and support, were re-
sponsible for abetting, plan-
ning, organising and even
committingoffences inasys-
tematic and widespread
manner,” thereport states.

While the report drew
West Bengal CM Mamata Ba-
nerjee’s ire over the NHRC al-
legedly pursuing “vendetta
politics” of BJP and “leak-
ing” findings to the media,
NHRC countered the allega-
tions as “absolutely baseless
and factually incorrect”.

The commission said the
committee submitted its re-
porttothe HConJuly13. “On
the further directions of the
court, the Committee pro-
vided a copy of the said re-
port to its Advocate in Cal-
cutta, who shared with the
Advocates of all the con-
cerned parties in the related
multiple writ petitions.”

In its report, the commit-
tee referred to “spatio-tempo-
ral expanse of violent inci-
dents in the state of West Ben-
gal reflects the appalling apa-
thy of the state government
towards plight of victims.” It
noted that “The committee
has recommended that griev-
ous offences like murder,
rape, etc should be handed
over to the CBI for investiga-
tion and these cases should be
tried outside the state.”
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NHRC WANTS CBI
PROBE, VIOLENCE
CASE TO BE TAKEN
OUT OF BENGAL

KOLKATA: Incidents of post-poll
violence in West Bengal should be
probed by the CBI and trials held
outside the state, the National
Human Rights Commission rec-
ommended to the Calcutta high
court, slamming the state govern-
mentand ruling party, and calling
the clashes a “death knell” for
democracy.

The panel, set up on the court’s
order to look into clashes in the
state after elections, said: “The sit-
uation in...West Bengal isa mani-
festation of law of ruler, instead of
rule of law..." CM Mamata Baner-
jee hit back, saying: “How many
commissions did the PM send to
Uttar Pradesh?...they are mislead-

ing people..." P8
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NHRC calls for CBI probe
into Bengal poll violence

HT Correspondent
letiersmiindustantimes win
KOLKATA: Incidents of past-poll
violence in West Bengal should
be federally probed and trials
held outside the state, the
National Human Rights Com-
mission recommended to the
Calentta high court, slamming
the state government and ruling
party and calling the clashes a
“death knell” for democracy.,

The seven-member panel, set
upon the high court’s order in
June to look into clashes in the
state after election resulls on
May 2, submitted its report to
the high court on Tuesday.

It said thatat least 1.934 police
complaints were lodged in the
state between May 2 and June
20, including 29 complaints of
muurder, 12 of rape and sexual
assault and 940 of loot and
arson. Out of the 9,304 people
named ns aceused, less than 3%
are currently in jail, found the
panel. “The situation in the state
of West Bengal is a manifestation
of law of ruler, instead of rule of
law..This was refributive vio-
lence by supporters of the ruling
party against supporters of the
nwin apposition party,” said the
50-page report.

“It is indeed ironical that, in
the land of Rebindranath Tag-
ore..thousands of its citizens
have been subjected to murder,
rape, displacement and intimi-
dation, etc. in the last couple of
months,” it added

Chief minister Mamiata Baner-
jee hit back at the panel, saying
the report was misleading and
facts distorted. “How many com-
mussions and central agencies
did the PM send te Uttar Pra-
desh?_they are misleading peo-
pleand distorting facts,” Baner-
jee said.

Violence broke outin various
parts of the state hours after the
Trinamool Congress (TMC)
trounced the Bharatiya Janata
Party (BJP) to secure a third con-
secutive term on May 2. BIP
leaders alleged that they were
thrashed and threatened by TMC
members, their houses ran-
saclked and offices vandalised.

Key find

Recommendations
® (Bl probe into complaints of
murder, rape, sexual assault

® Trials of cases probed by CBI
<hould be held outside state

ings of
e of

NHRC report

11,93

Total complaints filed
between May 2 and June 20

9,304 1,354 1,086

No. of accused

® Formatian of court-monitoyed SIT

& Setting up of fast tradk courts

@ Witness protection scheme
should be provided

e(Compensation to kin of deceased

and to victims of rape/sexual
assault from Victims Compensa-
tion Fund

® A monitoring committes to
oversee that court suggestions
are implemented

The TMC denied the charges
and said that the BJP was trying
toexagzerate isolated clashes.

On June 18, the high court -
hearing a bunch of public inter-
est [itigation - asked NHRC to
probe the violenee. Three days
later, it rejected the state govern-
ment's review petition and snid
the administration’s conduct
didn’t inspire confidence.

The NHRC committee visited
at least 311 spots and found that
in B0% of the places FIRs were
not regisiered.

“Out of the 8.304 aceused
cited in the FIEs only 1,354 [14%)
have been arrested and, out of
these arrested, 1086 (80%) are
already on bail. Thus, overall
speaking, less than 3% of the
accused are in jail, while 7% are
ourt in the apen, making a mock-
ery of the whole system,” the
repart stated, adding that police
didn’t have the courage to take
aetion against goons belonging
to the ruling dispensation.

“Hence it is recommended
that all heinous crimes, includ-
ing murder, unnatural deaths,
rape and grievous hurt, and
complaints carrying these alle-

gations should be transterred to
the Central Bureau of Investiga-
tiem (CRBI). . Trial of all the above
cases investigated by the CBI
should be held outside the state,”
the report recommended,

Italso suggested a court-mon-
itored special investigation team
with a special public presecutor,
trialin fast track courts, deploy-
ment of central forees, and
reforms in police. *This may well
be death knell for democracy in
this great nation, It is high time
that the rot is stermmed and this
trend is reversed in the interest
ofhaving a vibrant democracy in
this nation,” the committee said.

Banerjee said the panel was
trying to malign the state after
the BJP's pall loss.

“How many commissions and
central agencies did the PM send
to Uttar Pradesh? Majority of the
incidents (violence) took place
when law and order was with
the Election Commission. They
are misleading people and dis-
torting fucts,” Banerjee said .

Shealsosaid. "We will submit
our opinion through an affidavit
ta the court when our turn
comes. 1 am sorry to say that

Arrested

Granted bail

“The BIP isnow
using impartial
agencies to settie
political scores

and malign our
state... What would
you call it ather
than political
vendatta of the
BIP?itisyetto

instead of giving the report to the
court they (NHRC) have leaked
the reports. They should have
respected the court. We are the
government and the court is yet
to hear us. Before that how can
they leak the reports? [tis their
political vendetta,”

The BJP attacked the ruling
TMLE. "The NHRC report 15 just
the tip of an iceberg. The report
shows where demoeracy is in the
state. The TMC has no faith in
any constitutional body,” said
Samik Bhattacharya, BIP
spokesperson in the state.

TMC delegation meets EC
seeking bypolls to 7 seats
A six-member delegation of the
TMLC on Thursday met the full
bench of the Election Comimis-
sion of India in Delhi, seeking
by-elections in seven assembly
constituencies in West Berigal at
the earliest. “A delegation of the
TMC MPs met the CEC Sushil
Chandraand the full bench, We
have submitted a memerndum
requesting that by-elections
which are due in the state be
held at the eariest,” said Saugata
Roy, TMC MP.
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‘Law of Ruler” in Didi’s
turf, says NHRC report
to Calcutta High Court

EXPRESS NEWS SERVICE @ Holkata

THE sitnation in West Bengal
iz o manifestation of ‘Law of
Fuler® instead of “Rule of Law',
observed the final report of the
Mational Human Righis Com-
mitssion (NHRC) on post-poll
wiolenes in the state.

The report, submitted to a
five-jndge bench of Kolkata
High Court two davs ago. also
recommended that investiza-
tion of grievous offences 11ke
murder and rape should be

TMC MPs want bypolls
In Bengal at the sarliest

Trinamool Congress MPs (above)
visited the Election Commission
an Thursday, demanding
immediate bypolls in six vacant
Aszambly seatsin Bangal.
Mamata Banerjes, who lost In
the polls, has to get elected by
November 2 to remain the CM

handed over to the CBI and
tried outside the siate.

The enguiry ecommittes con-
stituted by the NHRC also felt
the spate of violenee shows a
pernicious ‘politico-burean-
cratic-criminal nexus’ which
iz a deadly combination and
has national secarity implica-
tions considering that West
Bengal is a border state

The Comnsission alsa found
that the violence was neither
sporadie nor random, instead
apecific persons were @rgeted.
It also mentioned o list of notn-
rious eriminals which fnelads

forest minister Jyotipriva Mul-
ek andd other Trinamoal Con-
press functionaries.

Lambasting the Centre.
Chiaf Minister Mamata Ban-
erjec described the NHRC's re-
port a distorted one and a con-
spiracy against the state
"There is no rule of law in
BJP-ruded Untar Pradesh. How
maEny commissions visited UF?
Iz evervihing forgiven in UP
because it 15 ruled by BIP?°
said the Bengal CM.

Responding to petitions on
the issue of alleped post-pall
violence, the Kolkata Figh
Court on July 2 had directed
NHRC to constitute a commit-
tee and submit a report. “The
sitiation in West Bengal is a
manifestat ion of Law of Raler,
instead of Bule of Law. The
spatio-temporal expanse of
violent incidents with little ef-
fortsof state machinery topre-
vent or control or rectify the
sapme 18 actually a large pictore
of organised violence by sup-
porters of the ruling party in
relr ibution against persons
whi dared to support theother
major party which lost the re-
cent Assemblyelections. While
some argans or personnel of
the state povermment remained
mute spectators, some others
were apparently complicit,”
the report mentioned.

The committes made 311
spot inguiries and found that
in &80 per cont of cases, FIHs
were not registered, while the
palice resorted todilution in 27
per cent of cases by using
milder sections of law

Citing data received Pram
the Director General of Police
(DGP), the report said 1,934
complaints were lodged with
police stations and 1,168 of
them were treated as FIRs.
“(ht of the 9504 accused cited
in the FIRs, only 1,354 (14%)
have been arrested and out of
these arrested, 1,086 {80%) are
already out on bail.

Page No. 1
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NHRC indicts TMC
leaders for Bengal
post-poll violence

SAUGAR SENGUPTA B KOLKATA

he National Human Rights

Commission probing post-
poll violence in Bengal has
submitted a damaging report in
the Calcutta High Court
underscoring the “politico-
bureaucratic-criminal nexus”
in Bengal. The NHRC recom-
mended an investigation to be
carried out by a Special
Investigation Team of the
Central Bureau of
Investigation.

A five-judge Bench of the
Court hearing a PIL had earli-
er directed the NHRC to inves-
tigate the alleged post-poll vio-
lence. The panel conducted a
20-day investigation visiting
311 spots of alleged occur-
rences.

Submitting a 50-page
report, the seven-member
NHRC team has named a bevy
of senior Trinamoaol Congress
leaders, including Ministers
and legislators, in its list of
“notorious criminals” — who

Mamata rejects
panel’s report,
calls it ‘vendetta
politics’ by Centre

directed and orchestrated
attacks on Opposition sup-
porters and voters.

Referring to a relevant
quote from Tagore (“where
the mind is without fear”) the
report concludes that Bengal is
a perfect manifestation of “law
of ruler” instead of “rule of law””

Chief Minister Mamata
Banerjee summarily rejected
the report as a “burning exam-
ple of B]Ps vendetta politics”

Among the senior TMC
leaders indicted in the report
are a Minister from Nm'ﬂil 24
Parganas, MLAs from North
and South 24 Parganas,
Kolkata, Birbhum, former
MLAs and senior leaders from
Cooch Behar,Nandigram and
other places.

Continued on Page 2

NHRC indicts TMC leaders for Bengal...

From page 1

Refuting charges, a
Minister from North 24
Parganas said, “There is no
complaint anywhere in the
State against my name and here
the NHRC has recorded it in its
list 4! 1 have been a member
of the Bar Council and know
how things work | if need be
we will move the Court.”

Providing details of the
post poll violence, the NHRC
report refers to as many as 1979
complaints from 23 districts. [t
said most of these complaints
are from Cooch Behar,
Birbhum, Burdwan, North 24
Parganas and Kolkata and a
majority of them relates to rape,
molestation and vandalism.

The statutory public body
said that after visiting 311
spots in 20 days and carrying
outf an extensive inquiry in the
matter, it concluded that the
current situation of the State is
a manifestation of “Law of
Ruler’, instead of “Rule of Law”
It added that the loss of faith in
State administration among
victims is very
evident. Claiming that the “vio-
lence was retributive,” the

report says that "It was in
retaliation to those who “dared”
to vote or support the major
Opposition party. Victims were
helpless and hopeless due to the
torture and trauma.”

Severely indicting the State
police, the human rights panel
writes, “Poor and common
people have lost faith in
Policeall! Almost all victims
informed the Inquiry
Committee that Police either
did not respond to their phone
calls or came and stood as mere
spectators while goons went on
a rampage from one place to
another,” dropping hints of
what the State BJP leadership
called “politico-bureaucratic-
criminal nexus.”

Saying that the current
State of lawlessness could
spread to other parts of the
country, the report also sug-
gests shifting of the case out of
Bengal for the sake of
justice.

Meanwhile, the Chief
Minister attacked the Rights
Commission for being a party
to the BJP and the Central
Government’s politics of
vendetta.
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Political vendetta: Mamata hits out at NHRC for
‘leaking’ report over post-poll violence in Bengal

OUR CORRESPONDENT

KOLKATA: Chief Minister
Mamata Banerjee on Thurs-
day lashed out at the National
Human Rights Commission
(NHRC) after its committee,
probing alleged incidents of
post-poll violence in the state,
accused the state government
of showing “appalling apathy”
towards the victims of the post-
poll violence.

Banerjee accused the com-
mittee of leaking its probe
report to media and called the
move a “political vendetta”

“The NHRC should have
respected the court. Instead

media, it should have first sub-
mitted the same to the court)”
she said.

She further said she is well
aware of those who submitted
the report. “If you ask me to give
details about those people, I will
say that the court will state their
identity," Banerjee said.

She also hit out at the B[P
for giving “biased statements”
in connection with the subju-
dice matter.

The Chief Minister also
maintained that her govern-
ment will file a response when
the court asks them to. She
accused Prime Minister Nar-
endra Modi of ‘maligning’ the

to settle political scores.” “What
would you call it other than
political vendetta of the BJP?
It is yet to digest defeat (in the
Assembly polls) and that is why
the party is resorting to such
tricks,” Banerjee said.

The NHRC panel has rec-
ommended a CBI inquiry into
“grievous offences like murder
and rape,” in its report to the
Calcutta High Court, adding
that the cases should be tried
outside of the state.

The NHRC committee con-
stituted by its chairperson had
submiitted a report before the
High Court on cases of alleged
human rights violations in post-

The TMC: leader also hitout
at the situation of law and order
in Uttar Pradesh. “Modi knows
very well that there is no rule of
law in UP. How many human
rights commission has he sent
there?...So many incidents,
from Hathras to Unnao, have
taken place;” she said. She main-
tained that the central agency is
maligning Bengal and said that
the violence took place before
the polls were held when the law
and order was under the Elec-
tion Commission. The leaked
NHRC report mentioned some
of the senior leaders as “notori-
ous criminals” and also recom-
mended cases to be probed by

of leaking the findings to the  state, “using impartial agencies  poll violence on June 13. the CBL Continued on P4

Mamata hits
oulal NHRC

Commenting on the same, MP
Kalyan Banerjee said: “The report is
full of lies and there is not an iota of
truth in it. The NHRC did not visit
the houses of Trinamool Congress
supporters who had been beaten up
by BJP activists during the election.
Not a single untoward incident
happened after Mamata Banerjee
took oath for the third consecutive
time as the Chief Minister on May
5. The incidents took place ata time
when the law and order was under
the Election Commission”

State Forest minister Jyotipriva
Mallick said: "1 challenge such alle-
gations. There is not even a single
general diary against my name in
any police station. All these are
nothing but BJP’s vendetta politics.
If needed, a defamation suit will
also be filed.”

Udayan Guha, Jiban Saha,
Sheikh Sufivan, Jyotipriya Mal-
lick, Partha Bhowmick and Shaukat
Mollah have been named as “noto-
rious criminals” in the report.

Meanwhile, the NHRC on
Thursday rejected as “baseless and
factually incorrect” allegations that
a l'CPDI't }TICPHI'CCI by 1its committee
probing the incidents of post-poll
violence in Bengal has been leaked
by the rights panel.

It said in a statement that the
panel had submitted its report to
the Calcutta High Court on July 13.

Since the report is already avail-
able with all the concerned parties
as per the directives of the court,

“there is no question of leakage at
the level of the NHRC,” the rights
panel said.
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NHRC panel seeks CBI probe into Bengal riots

Report cites cases
of murder, rape
and molestation

DAMINI NATH
NEW DELHIT

The National Human Rights
Commission (NHRC) com-
mittee formed to investigate
complaints of post-poll vio-
lence in West Bengal has re-
commended that cases of
heinous crimes be trans-
ferred to the Central Bureau
of Investigation (CBI).

In its report to the Calcut-

ta High Court on Monday,
the panel said it received
1,979 complaints covering
over 15,000 victims during
its inquiry. The panel visited
the State from June 24 to July
10. “A large number of cases
related to murders, rapes,
molestation and vandalism
received from local sources
in West Bengal while the
teams were camping there,”
the report said.

The Calcutta High Court-
ordered panel, which was
headed by NHRC member
Rajiv Jain, concluded that

the State government had ex-
hibited apathy towards the
victims. It found that there
was “retributive violence”
by Trinamool Congress sup-
porters against supporters of
the “major Opposition par-
ty”, referring to the BJP.

‘Hold trial outside State’
“There is need to provide
justice to victims and restore
their confidence in the cri-
minal justice system, which
can be best rendered by a
neutral agency. Hence, it is
recommended that all hei-

NHRC panel seeks CBI
probe into Bengal riots

The panel concluded that
the police and government
officials had been found
lacking. “It is quite evident
that police is working under
influence and in a biased
manner and do not have the
courage to take action
against looming goons be-
longing to the ruling dispen-
sation,” the report said.

The panel said out of the
9,304 people accused in the
cases, only 14% had been ar-
rested.

The committee also ad-
ded that it found victims
hesitant to speak during its
311 spot visits in the State,
with some even reporting
being threatened after meet-

ing with the NHRC teams.

“Several victims also com-
plained that they were being
discriminated against in get-
ting vaccination for CO-
VID-19 because they were
perceived to be supporters
of the main Opposition par-
ty,” the report said.

Among the heinous
crimes alleged following the
completion of Assembly
election in May, the panel
said women in Kenbona vil-
lage reported that “police
along with Trinamool Con-
gress goons broke into their
houses at midnight” on May
23 and they were taken into

custody “in  semi-nude
condition”.

nous cases, including mur-
der, unnatural deaths, rape
and grievous hurt, and com-
plaints carrying these allega-
tions, should be transferred
to the CBI for investigation,”
the report said, adding that
the trial of the CBI cases
should be conducted outside
West Bengal.

The report said there had
been 29 complaints related
to murder and 12 cases of at-
tempt to rape/sexual assault/
molestation.

CONTINUED ON » PAGE 8
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NHRCrecommends CBI probe
into Bengal post-poll violence

Rights panel disrespected court, shouldn't have leaked report to media: Didi

TrisBUNENEWS SERVICE
NEW DELHI, JULY 15

The seven-member commit-
tee constituted by the Nation-
al Human Rights Commission
(NHRC) in pursuance of order
by the Calcutta High Court to
look into the complaints of
post-poll violence in West Ben-
gal has said in its report that
there is “Law of ruler” instead
of “Rule of law” in the state
and recommended CBI probe
into heinous cases.

Contents of the commit
tee's final report, submitted
in the High Court on July 13,
surfaced on Thursday.

Underscoring the need to
provide justice tovictims and
to restere their confidence in
the eriminal justice system,
the report recommended that
all heinous cases, including
murder, unnatural deaths,

- " |
‘ ¥ ¥
Trinamool Congress detegation members after a meeting with
the CEC in New Delhi on Thursday. TRIBUNE PHOTO: MUKESH AGGARWAL

TMC MPs MEET EC PANEL TO PRESS FOR EARLY POLL

New Delhi: A six-member team of TMC MPs on Thursday
met the Chief Election Commissioner (CEC) and his
deputies here and requested the officials to urgently

hold elections in seven vacant Assembly seats of Bengal.

TMC leader Sudip Bandyopadhyay said they were happy
with the way the CEC responded to their appeal. “His
response has filled us with hope,” he added. s

Mamata writes to PM on increasing vax supply

rape and grievous hurt
should be transferred to the
CBI for investigation.

Itfurthersaid trial of the cas-
es investigated by the CBI
should be held outside West
Bengal, The report also recom-
mended a court-monitored
special investigation team
(SIT) to look into some of the
cases of post-poll violence.

Violence was perpetrated
by ruling party supporters,
the panel found. The next
hearing of the caseis slated to
take place on July 22.

Chief Mimster Mamaia
Banerjee flaved the NHRC for
“disrespecting the court” and
pursuing “palitical vendetta of
the BIP byleaking its report to
themedia. She alsoannounced
she would wisit Delhi next
week after the commencing of
the Parliament sesgion and try
tomeet the PM and President.
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NHRC panel seeks CBI probe into Bengal riots

Report cites cases
of murder, rape
and molestation

DAMINI NATH
NEW DELHI

The National Human Rights
Commission (NHRC) com-
mittee formed to investigate
complaints of post-poll vio-
lence in West Bengal has re-
commended that cases of
heinous crimes be trans-
ferred to the Central Bureau
of Investigation (CBI).

In its report to the Calcut-

ta High Court on Monday,
the panel said it received
1,979 complaints covering
over 15,000 victims during
its inquiry. The panel visited
the State from June 24 to July
10. “A large number of cases
related to murders, rapes,
molestation and vandalism
received from local sources
in West Bengal while the
teams were camping there,”
the report said.

The Calcutta High Court-
ordered panel, which was
headed by NHRC member
Rajiv Jain, concluded that

the State government had ex-
hibited apathy towards the
victims. It found that there
was “retributive violence”
by Trinamool Congress sup-
porters against supporters of
the “major Opposition par-
ty”, referring to the BJP.

‘Hold trial outside State’

“There is need to provide
justice to victims and restore
their confidence in the cri-
minal justice system, which
can be best rendered by a
neutral agency. Hence, it is
recommended that all hei-

NHRC panel seeks CBI
probe into Bengal riots

The panel concluded that
the police and government
officials had been found
lacking. “Tt is quite evident
that police is working under
influence and in a biased
manner and do not have the
courage to  take action
against looming goons be-
lenging to the ruling dispen-
sation,” the report said.

The panel said out of the
9,304 people accused in the
cases, only 144% had been ar-
rested.

“Women threatened’

The committee also added
that it found victims hesi-
tant to speak during its 311
spot visits in the State, with
some even reporting being
threatened after meeting
with the NHRC teams.

“Several victims also
complained that they were
being discriminated against
in petting vaccination for
COVID-19 because they were
perceived to be supporters
of the main Opposition par-
ty,” the report said.

Among the heinous
erimes alleged following the
completion  of  Assembly
election in May, the panel
said women in Kenbena vil-
lage reported that “police
along with Trinamool Con-

gress goons broke into their
houses at midnight” on May
23 and they were taken into
custody  *in - semi-nude
condition”.

“The spate of violence
shows a pernicious politico-
bureaucratic-criminal nex-
us. Criminals indulged in
violence against political riv-
als while the bureaucratic
edifice was complicit in va-
rious degrees.. The pre-
sence of this nexus in a bor-
der State also has larger
national security implica-
tions,” the panel said.

The panel recommended
setting up a court-moni-
tored Special Investigation
Team (SIT) to register cases
and investigate them. It also
said the State government
should formalise its withess
protection scheme.

“If the above mentioned
worrisome trend is not ar-
rested, where the entire
mighr of the governmental
machinery has been used
[through innumerable acts
of omission and commis-
sion] for furthering the pol-
itical ubjectives of the party
in power, the disease may
spread to other States also.
This may well be death knell
for democracy in this great
nation,” the report said.

nous cases, including mur-
der, unnatural deaths, rape
and grievous hurt, and com-
plaints carrying these allega-
tions, should be transferred
to the CBI for investigation,”
the report said, adding that
the trial of the CBI cases
should be conducted outside
West Bengal.

The report said there had
been 29 complaints related
to murder and 12 cases of at-
tempt to rape/sexual assault/
molestation.

CONTINUED ON » PAGE 10
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We Should Have Been Allowed To Respond To Report: Didl

Debashis.Konar
@timesgroup.com

Kolkata: Trinamool seniors
on Thursday reacted to the
NHRC panel’s “findings”, say-
ing such reports were natural
when “BJP activists become
NHRC members”. Bengal CM
Mamata Banerjee said that
she knew “the people who
submitted thereport”.

“Only the court will give
their identity,” Banerjee said,
adding that she had the high-
estrespectforthe court. “Iwill
abide by the court verdict.
This is a sub-judice matter.
They have leaked it instead of
submitting the report in
court,” she said, calling the
“leak™ an actof “political ven-
detta to malign the people of
Bengal”. “The state govern-
ment should have been al-
lowed to respond (to the
NHRC report). The court has
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asked the state to give its opin-
ion and it will be done in the
form of an affidavit,” Baner-
jee said. “Uttar Pradesh is out
of rule of law. UP is their baby;
soit’ssafe?” shesaid,accusing
PM Narendra Modi of distort-
ing facts and misleading peo-
ple. Banerjee refused to re-
spond directly to the NHRC
panel’s accusations but many
of her colleagues were more
blunt.

“The report is exaggerat-
ed,” Trinamool MP Saugata
Roy said, adding: “What else
do you expect if BJP activists

“ | will abide by the court
verdict. This is a sub-judice mat-
ter. They have leaked it instead
of submitting the report in court

MAMATA BANERJEE
Bengal Chief Minister

become (NHRC) committee
members?”’

NHRC committee mem-
bers weregiving statementsto
the media questioning the po-
lice’sroleeven before they had
submitted their report to the
court, another Trinamool MP
said, concludingthatit wasex-
pected that the “report” would
reflect their “views and not
findings”. “What else will one
expectwhen local BJP leaders
guidled NHRC committee
members to the ‘trouble’
spots?”’ the MP asked.

Fullreport on www.tol In
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BENGAL VIOLENCE

Mamata hits
back after NHRC’s
scathing report

AGENCIES

Kolkata, July 15: West Bengal
Chief Minister Mamata Banerjee
Thursday flayed the NHRC for "dis-
respecting the court” and pursuing
"political vendetta” of the BJP by
leaking its report on alleged post-
poll violence in the state to the
media,

Banerjee also expressed sur-
prise over the conelusion that the
National Human Rights
Commission arrived at in its report
without taking into account views
of the state government.

"The BJP is now using impartial
agencies to settle political scores and
malign our state. The NHRC should
have respected the court. Instead
of leaking the findings to the media,
it should have first submitted the
same o the court. =

"What would vou call it other
than political vendetta of the
BJP? It is yvet to digest defeat (in
the assembly polls) and that is
why the party is resorting to such
tricks," she told a press conference
here.

Asserting that the situation in
West Bengal is a "manifestation of
law of ruler instead of rule of law”,
an NHRC committee probing al-
leged incidents of post-poll vio-
lenece in the state, ina report placed
before the Caleutta High Court,
recommended a CBI probe into
"grievous offences like murder
and rape".

Banerjee said she has the high-
est regard for the judiciary and
her government will present "its
views and versions in the court”.

"The pre-poll violence when the
election commission was in charge
(of state affairs) is being presented
as post- poll violence," the chief
minister claimed.

She also wondered how many
human rights commission teams
were sent to Uttar Pradesh, which
has reported cases of attacks onmi-
norities over the last few years.

Criticising Modi for lauding the
UP government for its fight against
Covid-19, Banerjee said his state-
ment is "biased" and untrue.
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NHRC indicts TMC
leaders for Bengal
post-poll violence

SAUGAR SENGUPTA B KOLKATA

he National Human Rights

Commission probing post-
poll violence in Bengal has
submitted a damaging report in
the Calcutta High Court
underscoring the “politico-
bureaucratic-criminal nexus”
in Bengal. The NHRC recom-
mended an investigation to be
carried out by a Special
Investigation Team of the
Central Bureau of
Investigation.

A fhive-judge Bench of the
Court hearing a PIL had earli-
er directed the NHRC to inves-
tigate the alleged post poll vio-
lence. The panel conducted a
20-day investigation visiting
311 spots of alleged occur-
rences.

Submitting a 50-page
report, the seven-member
NHRC team has named a bevy
of senior Trinamool Congress
leaders, including Ministers
and legislators, in its list of
“notorious criminals” — who

Mamata rejects
panel’s report,
calls it ‘vendetta
politics’ by Centre

directed and orchestrated
attacks on Opposition sup-
porters and voters.

Referring to a relevant
quote from Tagore (“where
mind is without fear 48!") the
report concludes that Bengal is
a pertect manifestation of “law
of ruler” instead of “rule of law””

Chief Minister Mamata
Banerjee summarily rejected
the report as a “burning exam-
ple of BJP’s vendetta
politics”

Among the senior TMC
leaders indicted in the report
are a Minister from North 24
Parganas, MLAs from North
and South 24 Parganas,
Kolkata, Birbhum, former
MLAs and senior leaders from
Cooch Behar,Nandigram and
other places.
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NHRC indicts
Mamata govt

over post-poll
violence

he situation prevailing in
TWesl Bengal is a manifesta-

tion of "law of the ruler”
and not “rule of law”, the NHRC
panel probing alleged post-poll
violence In the state has said in
a damning indictment of the
Mamata Banerjee government,
and recommended CBI inves-
tigation in cases of rape and
murder.

A ltvid Banerjee accused the
NMational Human Rights
Commission (NHRC) of pursuing
BjI¥s “political vendetta® and
claiming the report was “leaked"”.

The NHRC panel, constituted
following an order by a five-judge
bench of the Calcutta High
Court, also said the cases of
alleged rape and murder be tried
outside the state,

“The committee has recom-
mended that grievous offences
like murder, rape, ¢tc., should be
handed over to the CBI for inves-
tigation and these cases should be
tried outside the state,” the
repaort, submitted to the courl in
sealed covers on June 13, said.

The court had directed that its
soft copies along with annexures
be supplied to the counsel for the
petitioners, the Election
Commission, and the Additional
Solicitor General of India.

Banerjee cried foul and
claimed the report was leaked to
the media by the rights panel. She
said the NHRC team did not take
into account the state govern-
ment’s views,
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NHRC report slams TMC
govt on post-poll violence

SOUMYA DAS
KOLKATA, DHNS

The National Human Rights
Commission (NHRC) sub-
mitted a scathing final report
on post-poll violence in West
Bengal to the Calcutta High
Court stating that “rule of the
ruler” was prevailing in the
stateinstead of therule of law.

It stated that if the situa-
tion continues to prevail in
Bengal, “it may very well be
the death knell for democra-
cy in this great nation”. It also
stated that the continuation
of violent incidents in Bengal
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Mamata Banerjee

shows “abject failure” of the
state government.

The 50-page report stated
that most of the violent inci-
dents such as murder, rape,
molestation, assault, were
“neither sporadic nor ran-
dom” but “targeted specific

persons” associated with the
main Opposition party.

“Violence was retributive.,
It was in retaliation to those
who ‘dared’tovote or support
the major opposition party,”
stated the report.

Reacting to the develop-
ment, West Bengal Chief
Minister Mamata Banerjee
said the BJP wasusing “impar-
tial agencies to settle political
scores and malign Bengal”.
The NHRC should have re-
spected the court. Instead of
leaking the report to the me-
dia, it should have submitted
itto the court first,” she said.
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It's law of ruler, not rule of
law in Bengal, says NHRC

Subrata Chattoraj@timesgroup.com

Kolkata: In a scathing indict-
ment of the West Bengal govern-
ment, National Human Rights
Commission’s panel examining
post-poll violence complaints has
said that “the law of the ruler” ex-
ists in the state “instead of the ru-
leof law”.

The panel, which was asked to
examine the complaints by a five-
judge bench of the Calcutta High
Court, has recommended in its fi-
nalreport that complaints of “gri-
evous offences like rape and mur-
der” be handed over to the CBI for
investigation. “These cases sho-
uld be tried outside the state. The
other cases should be investigated
by a court-monitored special in-
vestigation team. There should be
fast-track courts, a special public
prosecutor and a witness-protec-
tion scheme,” the report stated.

The panel provided a list of 13
“delinquent police stations” in

Coochbehar, Birbhum, South 24
Parganas, North 24 Parganas and
Howrah where the number of ar-
rests was the lowest and recom-
mended action against “delinqu-
ent government servants”.
TheBengal governmenthasal-
ready filed a “recall application”
in the Calcutta High Court, see-
king modification of the five-jud-

‘SHIFT POST-POLL
VIOLENCE CASES’

ge bench’s order as the court gave
additional directions to the state
government based on the NHRC
team’s “brief report” even though
the state did not have access to the
contents of thereport.

The state had also objected to
thelarger bench’srecording of its
response to post-poll complaints
as “lukewarm”. “The findings in
the interim report are required to
be supported by evidence and rea-

sons,” the stateapplication stated.

The NHRC report comes at a ti-
me when the Supreme Court hasis-
sued notices to the Election Com-
mission, the Centre and the Bengal
government following a PIL urging
President’s rule in Bengal.

The 50-page report noted the
state government's “appalling
apathy” tovictims’ plight, adding:
“The spate of violence shows a
pernicious politico-bureaucratic-
criminal nexus. This was retribu-
tive violence by supporters of the
ruling party against supporters of
themainopposition party. It resul-
ted in disruption of life and liveli-
hood of thousands of people and
their economic strangulation.
The local police have been grossly
derelict if not complicit in this
violence.” NHRC panel members
made 311 spot visits in 20 days and
held “camp sittings” in Kolkata,
East Midnapore, Howrah, East
Burdwan and Murshidabad.
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Mamata: BJP men part of
NHRC, report is vendetta

Debashis.Konar@timesgroup.com

Kolkata: Trinamool seniors on
Thursdayreacted tothe NHRC panel’s
“findings”, saying such reports were
natural when “BJP activists become

urt,” she said, calling the “leak” an
act of “political vendetta to malign
the people of Bengal”.

“The state government should
have been allowed to respond (to the
NHRC report). The court has asked

NHRC members”. Bengal CM
Mamata Banerjee said that she
knew “the people who submit-
ted thereport”.

“Only the court will give
their identity,” Banerjee said,

the state to give its opinion
and it will be done in the form
of an affidavit,” Banerjee sa-
id. “Uttar Pradesh is out of
ruleof law. UP istheir baby, so
it’s safe?” she said, accusing

adding that she had the hig- —

hest respect for the court. “I will abi-
de by the court verdict. This is a sub-
judice matter. They haveleaked it in-
stead of submitting the report in co-

4 PM Narendra Modi of distor-
ting facts and misleading people.

Mamata Banerjee refused to re-
spond directly to the NHRC panel’s
accusations.
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NHRC panel seeks CBI probe into Bengal riots

Report cites cases
of murder, rape
and molestation

DAMINI NATH
NEW DELHI

The National Human Rights
Commission (NHRC) com-
mittee formed to investigate
complaints of post-poll vio-
lence in West Bengal has re-
commended that cases of
heinous crimes be trans-
ferred to the Central Bureau
of Investigation (CBI).

In its report to the Calcut-

ta High Court on Monday,
the panel said it received
1,979 complaints covering
over 15,000 victims during
its inquiry. The panel visited
the State from June 24 to July
10. “A large number of cases
related to murders, rapes,
molestation and vandalism
received from local sources
in West Bengal while the
teams were camping there,”
the report said.

The Calcutta High Court-
ordered panel, which was
headed by NHRC member
Rajiv Jain, concluded that

the State government had ex-
hibited apathy towards the
victims. It found that there
was “retributive violence”
by Trinamool Congress sup-
porters against supporters of
the “major Opposition par-
ty”, referring to the BJP.

‘Hold trial outside State’

“There is need to provide
justice to victims and restore
their confidence in the cri-
minal justice system, which
can be best rendered by a
neutral agency. Hence, it is
recommended that all hei-

NHRC panel seeks CBI
probe into Bengal riots

The panel concluded that
the police and government
officials had been [ound
lacking. “It is quite evident
that police is working under
influence and in a biased
manmner and do not have the
courage to take action
against looming goons be-
longing to the ruling dispen-
sation,” the report said,

The panel said out of the
9,304 people accused in the
cases, only 14% had been ar-
rested,

‘Women threatened”

The committee also added
that it found victims hesi-
tant to speak during its 311
spot visits in the State, with
some even reporting being
threatened after meeting
with the NHRC teams,

“Several victims also
complained that they were
being discriminated against
in getting vaccination for
COVID-19 because they were
perceived 1o be supperters
of the main Opposition par-
ty,” the report said.

Among the heinous
crimes alleged following the
completion of  Assembly
election in May, the panel
said women in Kenbona vil-
lage reported that “police
along with Trinamool Con-

gress goons broke into their
houses at midnight™ on May
23 and they were taken into
custody  “in - semi-nude
condition”.

“The spate of violence
shows a pernicious politico-
bureaucratic-criminal nex-
us. Criminals indulged in
violence against political riv-
als while the bureaucratic
edifice was complicit in va-
rious degrees... The pre-
sence of this nexus in a bor-
der State also has larger
national security implica-
tions,” the panel said.

The panel recommended
setting up a court-moni-
tored Special Investigation
Team (SIT) to register cases
and nvestigate them. It also
said the State government
should formalise its witness
protection scheme.

“If the above mentioned
worrisome trend is not ar-
rested, where the entire
might of the governmental
machinery has been used
[through innumerable acts
of omission and commis-
sion] for furthering the pol-
itical objectives of the party
in power, the disease may
spread to other States also.
This may well be death knell
for democracy in this great
mation,” the report said.

nous cases, including mur-
der, unnatural deaths, rape
and grievous hurt, and com-
plaints carrying these allega-
tions, should be transferred
to the CBI for investigation,”
the report said, adding that
the trial of the CBI cases
should be conducted outside
West Bengal.

The report said there had
been 29 complaints related
to murder and 12 cases of at-
tempt to rape/sexual assault/
molestation.

CONTINUED ON » PAGE 10



